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OPEM OFFER FOR ACQUISITION OF UP TO 13,04,186 FULLY PAID-UP EQUITY SHARES ("OPEN OFFER EQUITY
SHARES") OF FACE VALUE OF Rs. 10.00/- (RUPEES TEN) EACH FROM ALL PUBLIC SHAREHOLDERS OF TRIJAL
INDUSTRIES LIMITED (HEREINAFTER REFERRED TO AS "TARGET COMPANY" OR "TIL"), BY DR. ADV A SAMSUDEEN
(“"ACQUIRER 17), DR. MUHEMMED SWADIQUE ("ACQUIRER 2"), DR. MUSALLYARAKATHARAKKAL SAFARULLA
(“ACQUIRER 3"}, AL SALAMA EYE RESEARCH FOUNDATION ("ACOUIRER 4") AND DR. RAJESH P (“ACOUIRER 5")
(HEREIN AFTER COLLECTIVELY REFERRED TO AS "ACQUIRERS"} AT AN OFFER PRICE OF RS 3.00/- (RUPEES THREE
OMNLY) PER EQUITY SHARE.

This Detailed Public Statemant {“DPS") is being issued by CapitalSquare Adwisors Private Limited, the Manager to the Offer
("Manager” or "CSAPL"), for and on behalf of the Acquirers, in complianca with Requlations 3(1) and 4 read with the
Regulations 13(4), 14i3), 15(2) and other applicable Regulations of the Securties and Exchange Board of India
{Substantial Acquisition of Shares and Takeovers) Regulations, 2011 (“SEBI (SAST) Regulations”) pursuant fo the Public
Announcement ["PA") dated Apal 30, 2027 in relation ta this open offer which was filad with the Securifies and Exchange
Board of India (“SEBI™), BSE Limited (“BSE™ or the "Slock Exchange™) and the Target Company on Apel 30, 2021, in
terms of Regudation 14(1) and 14(2) of the 3EBI (SAST) Regulations, respactivedy.

For the purposes of this DP S, the following terms shall have the meaning assigned tothem below;

‘Business Day' means any day other than a Saturday, Sunday, or any day on which banks in India or the SEBI is permitted
to be closed.

"Equity Shares” means the fully paid-up equity shares of the Target Company of face walue of Bz, 10.00/- (Rupeas Ten only)

‘Identifled Dale’ maans the date falling on tha 10th {1enth) working day pror to the commencament of the tandering pariod,
for the purpose of determining the Public Shareholders fo whom the Letter of Offer shall be sent.
*Public Shareholders’ means all the equity sharehodders of the Target Company excluding (1) the sharehobdars forming a
part of the promaoler’ promoter group of the Target Cormpany; (i) parties to the SPA (defined below); and (W) any persons
acting inconcert or deemed to be acting in concart with the persons set autin §) and (ii).
"SPA dated Aprit 30, 2021 entered amangst the Acguirers and the Sellers, namely being: (a) Kamdesh Biharilal Mahta; (o)
Eamlesh B Mehta iHUF); and ic) Ketxi Kamlesh Mahta (collactvely hersinafter referrad 1o as the “Sellers™)
“Yoling Share Capital' means the fully diluted equity voling share capital of the Target Company as of the 10th working day
from the closure of the tendering perod of the Ofer,
1. DETAILS OF ACQUIRERS, SELLERS, TARGET COMPANY AND DFFER

A. INFORMATION ABOUT THE ACQUIRERS:

DR. ADV A SAMSUDEEN (“Acquirer17);

Or. Adv A Samsudeen, 50 Unneen Kutty Haji, agad 52 years having PAN : BNWPS1061D and is residing af
Arikkuzhivil Vengoor Melatiur YVillzge, Keezhattur Vengaoos, Malappuram - 679 325, Kerala, india, His ermail id
is mdizralsalama.org and his contact no. is +91 84477 72700,

Ha has completed the degree of Philosophy i Managament from Prist Deemad to be University, Thanjawur,
Tamd Nadu, He has also complated his MBA in the year 2006 from Vinayaka Missions Uiniversity, Salem,
Kerala. He has completed his graduation in Laws from University of Mysore. He is the founder of Al Salama
Group, Kerala, Al Salama has hospitals in Perinthalamanna, Calicut and Kannur along with educational
institutions, managament stedies institutions and architectural institutions. Ha has a total experence of more
than 25 yvears in the field of managemant and administration.

Ha is Managing Director of &1 Salama Eye Hospital Limited and Assalama Institute of Ophthalmalogy Galicut
Limited and Diractor of Salamath import and Exports Private Limited. He is also Designatad Partner of Calicut
LaserCentar LLF

The Networihof Or Adw & Samsudeen as on April 26, 2027 15 Rs. 381.63 Lakhs and the same is certified by CA
Amith ¥, Pariner of B's & John Moris & Co,, Chartered Accountants, (Membership No. 24£358), Firm Rag

Mo, 0072208, having s office at TC 7/366/2, Ground Floor, Raj Arcade, Kinar Junction, Cherur Post, Theissur—
Ga0 008, Kerala, India, Tel. No. 0487 - 232361 1; Email: thrissur@raiohnmaoris. com.

DR. MUHEMMED SWADIQUE {“Acquirer 2™):

Dr. Muhemmed Swadique, 5/o Gopalakrishnan Mambéssan, aged 54 years having PAN: AKDPS7952G and is
residing at 3iaff Quarters Mo 16, M E 5 Madical College Campus, Palachode P 0, Moorkkanad, Kolathur-mip,
Malapurram— 679 338, Karala, India. His email id is swadiquegmail.com and his comtactno. is +91 77366
30000

Ha has complsted his Bachelor of Medicine and Sergery from the University of Calicut in the year 1992 Healso
holds M.B.A degree from Vinayaka Missions University, Salem, Kerala, He has also completed the Diptomate of
tha National Board of Examinations in Ophthalmaology from Natignal Academy of Medical Sciences (India) and
Ahigarh Muslim University. He is a gualified Ophthalmobogist with around two decades of experience in Eye
Surgery, Teaching & hospital administration. He is well experienced in Rafractive surgery, Cataract, Cornea
Surgeries and Glaucoma Filtering Surgery.

He is Director of &ssalama Instituie of Ophthalmology Calicut Limited. He is also Designated Partner of Calicut
Lazer Center LLP Kondoty Dpticals and Vision Centre LLF and Yahya Impex LLP

The Net worth of Dr. Muhemmed Swadique as on March 27, 2021 i5 Rs. 553.63 Lakhs and the same is certified
by CA Shafi Poulose, Chartered Accountant, (Membership No, 022909), having its office a1 UP Complex,
Calicut Road, Perinthalmanna - 679 322, Kerals, India, Tel. Moo +91 62384 47347, Email:
shajipaullcaggmail.com.

DR. MUSALLYARAKATHARAKKAL SAFARULLA ("Acquirer 3"):

Or. Musallyarakatharakkal Safarulla, 5/0 Bava Haji Kallimgalakath, aged 34 waars having PAN: AKFPS51 1448
and i5 residing at Mehtab, Chevarambalam P, N P Road, Chevayur, Kozikode — 673 017, Karala, India. His
emailidis safarul 21 @yahoo.com and his contact no. is +91 93470 40047,

Ha has completed his Bachelor of Medicine and Surgery from University of Calicut in the vear 1997 and Master
of Surgary (Ophthalmology) fram Dr. Babasahed Ambedkar Marathwada University in 1997, Ha is a Senior
Phacosurgeon and Vitreo-refina Consultznt and Disector at Alsalama Institute of Ophthalmology, Calicut and
has argund two decades of experience in the field of Ophthalmalogy.

He is Director of Assalama Instituie of Ophthalmology Calicut Limited. He is also Designated Partner of Calcut
Laser Carter LLP and Nass Infrastructure and Davelopment LLP

Tha Net warth of Dr. Musallyarakatharakkal Safarulla as on April 22, 2021 is Rs. 425.23 Lakhs and the same IS
certified by CA Hamid Hussain KP Pariner of Hamid Hussain & Co., Chartered Accountants, (Membership No.
208017), Firm Reg, No. 0105045, having its office at 2nd Floor, Aysha Gommercial Complex, Bypass Junction,
Perinthalmanna —679 332, Karala, India, Tel, Mo, 04933 - 225855 Emall, hamidcaofficedgmall.com.

AL SALAMA EYE RESEARCH FOUNDATION (“Acquirer 4"):

Al Salama Eye Research Foundation (Trust) was formed in the year 2004, The office of the Trustis situated at Al
balama Eye Hospital Building, Peninthalmanna, Malappuram = 679 322, Kerala, India. The emad id is
projectaerficdgmail.com and contact mo. is +971 94457 727000 Acquicer 4 hobds Permanent Account
Murnber(FAN) 8., AABTA41250

itis a nongeofit making charitable organization providing services in the fietd of ayve care for the kast 17 years. It
has been established with the intention to provide guality eve care to all classes of the community at an
alfordable cosl. s primary objective is to help the implementation of National Program far Control of Blindness
(NPCE) through various free sarvices under distict collector as the Chairman and DMO a5 the convener,

The Trustees are Dr. Adv A Samsudeen, D, MuhemmedSwadique, Pattessard Alavi Haji, Sihabudeen K, Sathi
C.F, Shyni Pradeep and Dr. MusallyarakatharakkaltSafarstla

The Net warth of Al Salama Eye Research Foundation as on March 31, 2021 is Rs. 1230.08 Lakhs and the
same is certified by CA Amith M, Partner of M/s A John Maris & Co., Chartered Accountants, (Membearship No.
244398), Firm Reg. Mo, 0072205, having its office at TC 7/368/2. Ground Floor, Raj Arcade. Kinar junction,
Cherur Post, Thrigsur — 680008, Kerala, India, Tel. Mo, 0487 - 232361 1; Email: thrissur@ajohnmoris,com

DR. RAJESH P [“Acquirer 57):

Dr. Rajesh B 50 Balabhaskaran Puthussery, aged 43 years having PAN ARAPFZ2313E and is residing at B9,
Misty Hills, Panambi, Amminikkad PO, Thazhekode, Makapurram — 870 322, Kerala, India. His email id is
rajeshputhusseryaromail.com and his contactno. is +91 93462 63252,

He has comipleted his Bachelor of Medicing, Bachelor of Surgery (W.B.B.5) from Gowvernment Medical College,
Kottayam, Kerala in the year 1997 and Doctor of Madicing (M.0.) in Ophthalmology fram Dr. Rajendra Prasad
Centre for Ophthalmic Sciences, New Delbi in the vear 2002, He is cumently Medical Superintendent,
Consultant Vitreoretinal Surgeon and Head of Department of Vireoretinal and Uveal Services, Al Salama Eye
Hospital, Parinthalmanna and has more than two decades of experience in the field of Ophthalmology.

Hais Parmar of Tirur Opticals & Vision Center LLP

Tha Met worth of Dr. Rajash P as on Apel 26, 2021 i3 Rs. 205,27 Lakhs and the same is certified by CA Hamid
Hussain KF Pariner of Hamid Hussain & Co.. Chartered Accourtants, (Mambership No. 208017). Firm Reg.
Mo, 0106045, having its office &t 2nd Floor, Aysha Commercial Complex, Bypass Junction, Perinthalmanna —
679 332, Kerala, India, Tel. Mo, 04933 - 225855, Email: hamidcaoffiice@omall.com.

OTHER CONFIRMATIONS BY THE ACQUIRERS:

Mona of the Acquirers are related to each othar

Bl the Acquirers belang 1o Al Satama Group, Kerala, India,

Az on date of this DPS, none of the Acguirers have any interest/ relationshig in the Target Campany nor do thay
hold any Equity Shares of the Target Company, except in terms of the proposed acquisition as conternplated
vide the SPA (as dalined eariar),

Mong of the Acquiress have baen prohibitad by SEBI from dealing in securities, In terms of directions Issued
under Section 118 of the SEBI Act or under any other Regulation made under the SEBI Act.

The Acquirers have confirmed that they are not cateporized as a "Wilful Defaulter” in terms of Reguiation
{1)ize) of the SEBI (SAST) Requlabons. Thay have Turther conrfirmed that they are not appearing in the wilful
defautters list of the Reserve Bank of ndia.

&z on the date, the Acquirers have confirmed that they are not declared as a fugitive economic offender under
section 12 of the Fugitive Economic Offenders Act, 2078,

The Acquirers are not ferming part of the present Promater group of the Target Company. A5 on date of this
DPS, there isfare no nominea(s) of the Acquirers on the Board of Directors of the Target Company.

Except the fransaction confemplated in the SPA, the Acquirars donot have any other relationshipdintersss inthe
Target Company.

There are nao persons acting in concert in relation to the offer within the meaning of 2(1)(g){1} of the SEBI
(SAST) Regulations.

The Acquirers undertaka that they will not sell tha Equity Sharas of the Target Company, hald, and acquirad by
them, if any, during the Offer pariod interms of Regulation 23(4) ofthe SEBI (SA5T) Regulatians.

B. INFORMATION ABOUT THE SELLING SHAREHOLDERS:

The details of the selling shareholders (the “Selling Shareholders”), who have antered inlo the Share
Purchass Agreement with the Acquirers and the Target Company (as defailed below in Saection D of this DPS),
ara as stated herewndar;

% To Paid
up Equity

Part of the Promoter/
Promaler Group
{Yes/ No)

Equity Shares
Holding Prior
to SPA

Mame & Address of Sellers Nalure

1, | Mr. Kamdesh Bihanital Mahta

PAN: AAEPMEA62G

B-1603, Anmal Co-Op Housing Society Lid,

Off 5 V Road, Opp Patel Petrol Pumip, Goregaon
West, Mumbai - 400 104, Mahasashira, India

Individual | 826,505 Yes 16.48

[
el

2. | Kamdgsh B Mehta (HUF)

PAN: AAAHKS1428

B-1603, Anmol Co-Op Housing Society Lid,

Of 5 ¥ Foad, Opp Patal Petrol Pump, Goregaon
West, Mumbai - 400 104, Maharashira, India
Mz, Ketki Kamilesh Mehta

PAN: AAEPMEAGEC

B-1603, Anmal Co-Dp Housing Society Lid,

Off 5 V Road, Opp Patel Peirol Pumip, Goregaon

Hindu
Undivided
Family

25,700 Yes 0.51

Tindividual | 1,.05.200 Yes 389

| TOTAL

i —— e | Y

10,47,405 20.88

(b)

I}

]

()

The Seliers propose to sell 10,47, 405 (Ten Lakhs Forty-53ewen Thousand Four Hundred and Five) fully paid-up
Equity Shares to the Acquirers constituting 20.88% of the total paid up Equity Valing Share Capital of the
Company pursuant to SPA dated Apes 30, 2021 ata price of Rs. 3.00- per equity share.

The sallers as mentioned above have nof been prohibited by SEBI from dealing in secustiag, in terms of
directions issued under Secfion 118 of tha SEBI Act, 1992, as amended or under any other regulation made
umder the SEBI Act. 1992,

Thea Sellers donot besong to any Group.

C. INFORMATION ABOUT THE TARGET COMPANY ~ TRIJAL INDUSTRIES LIMITED (TIL):

TIL was incorporated on June 26, 1997 undar the provisions of The Companies Act, 1956 with the Registrar of

(b}

Companies, Maharashira. The Corporate |dentification Mumber ol Target Company is
LES990MH1991 PLCOG223E, The Targed Company is having ifs registerad office at Siddharth Magar Mo 5
Chawl 197168, 5V Road, MearVidgyour School, Goregaon West, Mumbai - 400 062, Maharashira, India.

The Authorised Share Capital of TIL is Rs. 5,25,00,000¢- (Rupees Five Crores Twenty-Five Thousand only)
comprising of 52,50,000 Equity Shares of Rs. 10,00/~ each, The Issued, Subscribed & Paid-up Capital of TIL Is
Rs. 5,01,67,000/- {Rupees Five Crores One Lakh Sidy-One Thousand Only) comgpeising of 50,16, 100 Equity
ohares of Rs. 10.00/- each.

(c} Asondate the Target Company does not have any partly paid Equity Shares. Thera are no outstanding warrants
oroptions orsimilar instruments, convestible into Equity Shares at a later stage, No Equity Shares are subjactio
any lock in obligations.

{d) The entire Equity Woling Share Gapital of TIL is listed at BSE Limited, Mumbai having ISIN INE454E01013. The
Equity Shares of the Target Company are placad under Group ‘X' having a scrip code of *331658" & Scrip Id
TRIJAL on the BSE. The Equity Shares of TIL are not freguently traded on BSE within the meaning of explanation
provided in Regulation 2{j) of the SEBI (5A5T) Repulations. The Target Company has already estabiished
connectivity with Central Depositories Services (india) Limited (COSL) and Natignal Sacurities Depository
Lirmited (NSDL}.

(8] Erief audited Financial Information of the Target Campany for the 9 months ending December 31, 2020, and
Financial Year ended on March 31, 2020; March 31, 20019 and March 31, 200 8 are as follows:

(Rs. in Lakhs)
For the nine months ended | Year ended | Year ended | Year ended
Particulars December 31, 2020 31.03.2020 | 31.03.2019 | 31.03.2018
(Un-Audited) {Audited) {Audited) {Audited)
Total Revenue 11.51 1528 11.25 5.15
Met Income i.e., Profit! (Lossy Affer Tax 3.08 2.34 0.23 [2.19)
EPS {in Rs.) 0.06 0.05 0.00 0.04
Met worth /Shareholder Funds G746 63.95 65.51 66,73
[f} ThepresentBoard of Diractors of TIL are as follows:
Sr. No. Namg DIN Designation
1. | Ketki Mehta 07140255 Directar
2. | Bina Ashutosh Sofi 03120309 Mon-Executive Director
3. | Jagruti Sandip Mane 076B5350 Additional Directos
4, | Ashok Bhanushall Trikarn 03130730 Independent Director
5. | Vibhuti &nand Dongare 03544267 Independent Director

D. DETAILS OF THE OFFER:

T

The Acquirers are making an Open Ofer to acquire 13,04,186 Equity Shares of Rs, 10.00/- each representing
26.00% of total equity and voting share capétal of the Target Company, at a price of R, 3.00~ (Rupees Three
only) per equity share {the "Dffer Price") apgregating to a total considerztion of Rs. 32,12 558/~ (Rupess
Thirty-Ning Lakhs Twehe Thousand Five Hundred Fifty-Eight anly) (“Maximum Open Offer Consideration”)
payable in cash, in accordance with the provisions of Regulation 9011(z) of the SEBI (SAST) Ragulations
subject to the terms and conditions set out in the P&, DPS and the Letter of Offer (“LOF™ / “Letter of Offer")
subgecttothe terms and conditions mentioned harenafter,

This open offer is made under SEBI (SAST) Regulations to all the shareholders of the Targat Company as on
June 10, 2021 (“ldentified Daie"}, other than parties to the SPA and the Acquirers under Regulation 7(6) of the
SEBI{5AST) Ragulabons

To the best of knowledge and beliet of the Acquirers, as of the date of this DPS, there are no other statutory
approvals required for this Dpen Offer. Howeves, if any ather statitory approvals are required peior o compéetion
of this ofier, this offer would be subject to the receipt of such other statutory approvals that may become
appicable kater,

Tha Acquirers have neither acquired nor bean allotied any Equity Shares during the 52 weeks pariod prior to the
date of the PA.

This Offer is not conditional upon any minimum level of acceptance in terms of the Regulation 19(1) of SEBI
(=A5T) Regulations and is not a competitive bid in terms of the Regulation 20 of SEBI [3A5T) Regulations.

The ofter is nat pursuant to any global acquisition resuling in an indirect acquisition of Equity Shares of the
Target Company.

The Manzger to the Oifer e, CapitalSquare Advisors Private Limited does not hold any Equity Shares in the
Target Company a3 on the date of appoiniment as Manager to the Offer. They Gaclare and undertake that thay
shall not deal in the Equity Shares of the Target Company during the period commencing fram the date of their
appoirtment as Manaoer to the Offer tothe expiry of 15 Days fromthe date of closure of this Open (Hier.

This Dffer is subject 1o the receipt of the statutory and other approvals of this DPS. In terms of Regulation
23(1)(a) of tha SEBI (SAST) Requiations, if the statutory approvals are not received, the Offer will stand
withdrawn,

Thiz DPS is being published in the folowing newspapers.

Publication Language Edition

D e

Jansatta (Hindi)

English All Editions

sk

Hindi Al Editions

Mumbai Lakshadwesp

Marathi Mumbai Edition

10.

The Equity shares will be acguired by the Acquirers free from all Bens, charges, and encumbrances and
togathar with all the rights attached to, including all the rights to dividend, bonus and rights offer declared
thereof.

E. Interms of Regulation 25(2) of SEBI (SAST) Regulations, the Acguirers do not have any intendion to alienate any

material assels of the Target Company whether by way of sale, kasa, encumbrance of olherwise for the period 2
(Two) vaars from the closure of this Open Offer, except

El
i)

inthe ordinary course of business of the Target Comgany; and
On account of requiatory approvals or conditions or compdiance with any law that is binding on or applicable to
the Target Company.

F Tha Equity Shanes are listed on BSE Limited. As par Regulation 33 of SEBI (LODR) Regulations, 2015 raad with Rula
194 of tha Securities Contract (Reguiation) Rules, 1957, as amended {"SCRR'), the Target Company is required fo
maintain at least 25% Public Shareholding, on continuous basis for Esting. Pursuant to completion of this Offer,
assuming full acceptanca, the Public Shareholding i the Target Company will not fall below the minimum public
sharenobding requiremeant as per SCRR as amanded and the SEBI (LODR) Regulations, 2015,

Il BACKGROUMND OF THE OFFER

T

The Acquirers intend fo acquire 10,47 405 Equity Shares pursuant to SPA at a price of Rs. 3.00/- (Rupees

Equity Shares of Target Company as Re. 1.35/- pershare,

In view of the pasamelers considared and prasented in the table above, in the opinion of the Acguirers and
Manger o the Offer, the Offer Price of Rs. 3.00/- per equity share being the highest of the prices mentioned
abave is justified in terms of Regulation 8 {Z) of tha SEBI [SAST) Ragulations.

3. As on date there is no revision in Open Offer price or Open Offer size. In case of any reéwision in the Open Offer

price of Offer Size, the Acquirers shall comply with Regutation 18 of SEBI (SAST) Requlations and all other

applicable provisions of SEBI{SAST) Regulations.

Ifthere is any revision in the offer price on account of fulure purchases / competing offers, it will be done ondy up

o the period prior to one (1) working day before the date of commencement of the tendering period and would

be notified to sharaholders.

¥.  [fthe Acguirers acquire or agree to acquine any Equity Shares or Voting Rights in the Target Company during the
offer pariod, whether by subscription or purchase, at a price higher than the Offer Price, the Offer Price shall
stand revised 10 the highest price paid or pavable for any such acguisition in tarms of Regulation 8(8) of SEBI
(2A5T) Regulations. Provided that no such acquisition shall be made after the third working day prios o the
commencement of the tendering period and until the expiry of the {endering pariod. Further, in accordancs with
Requlations 18(4) and 18(5) of the SEBI (SAST) Regulations, in case of an upward revision to the Dffer Price or
to the Offer Size, if any, on acoount of competing offers or otherwise, the Acguirers shall (i) make public
announcement in the sama newspapers inwhich this DFS has been publishad; and (i} simultaneoushy natify to
SEBI, BSE, and the Target Company 2t its registerad office. Such revision would be done In compliance with
other formalities prescribed under the SEBI (SAST) Regulations.

4. M the Acquirers acguire Equity Shares of the Target Company during the period of twenty-six weeks after the
Tendering pariod at a price higher than the Offer Prica, the Acquirer shall pay the differance batween tha highest
acquisition price and the Offer Price, to all shareholders whose Equity Shares have been accepted in the Offier
within sixty days from the date of such acquisition. However, no such difference shall be paidif such acquisition
i5 made ender anather Opan Offer under SEBI (SAST) Reguiations, or pursuant 1o SEBI (Dalisting of Equity
Shares) Regulations, 2009, or open market purchases made in the ondinary course on the stock exchanges,
not being negotiated acguisition of Equity Shares of the Target Company in any form.

V.  FINANCIAL ARRANGEMEMN

1. Interms of Regulation 25{1) of the SEBI {SAST) Regulations, the Acquirars have adaquate financial resources
and have made firm financial arrangements for the implemeantation of the Ciier in full out of their own sourcas/
et waorth and no borrowings fram any Bank and! or Financial institutions are anvisaged,

{a} CAAmithM, Partner of M/s A John Moris & Co., Charterad Accountants, (Membaership Mo, 244398}, Firm Reg
No. 3072205 having its office at TC 7/368/2, Ground Floor, Rzj Arcade, Kinar junction, Cherur Post, Thrissur=
G0 004, Kerala, India, Tal. Mo, 0487 - 2323611; Email: thrissur@ajohnmoris.com have cartified vide
certificate dated Apeil 29, 2021 that sufiicient resources are avaltable with the Acquirers 1 and 4 for fulfilling the
pbligations under this 'Offer” in full,

[b) C& Shaji Poulose, Chartered Accouniant, (Membership No. 022009, having its office at UP Complex, Calicut
Road, Parinthaimanna — 679 322, Kerala, India, Tel, No, +91 62384 97947, Emad; shajipaulfca@gmeail.com
have cerfified vide certificate dated &pril 253, 2021 that sufficient resources are avalable with the Acquirer 2 for
fuHilling the obligations under this 'Ofier” in full,

(¢} CA Hamid Hussain KF Partner of Hamid Hussain & Co., Chartered Accountants, (Membership No. 208017)
Firm Reg, Mo, 0195045, having s office at 2nd Floor Aysha Commercial Comp, Bypass Junction
Pesinthalmanna = 679 332, Tef. No. 04933 - 223855, Email: hamidcaofficespmail.com have certified vide
cartihcate dated Apsil 29, 2027 that sulficient resources are avaikable with the Acguirers 3 and 5 for fullilling the
pbligations wnder this 'Offer” in full,

2. The maximum consideration payable by the Acguirers to acguire 13,04, 186 fully paid-up Equity Shares at the
Offer Prica of Rs. 3.00/- [Rupees Thres only) per equity share, assuming full acceptance of the COffer would be
Rs. 39,12 558/~ (Rupees Thirty-Nine Lakhs Twelve Thousand Five Hundred Fifty-Eight only). In accordance
with priwiso clause 1o Regulation 24(71) read with Regulation 17 of the SEBI (SAST) Regulations, the Acquirers
have opemad an Escrow Account under the name and skyie of "TIL- DPEN OFFER ESCROW ACCOUNT™ with
IGIGH Bank Limited, Capital Markets Division, 1st Fioor, 122, Misiry Bhavan, Dinshaw Vachha Road, Backbay
Reclamation, Churchgate, Mumbai = 400 020, Maharashtra, India ("Ezcrow Banker™) and have deposited Rs
43,47 500/~ [Rupeas Forty-Three Lakhs Farty-Sawen Thousand Five Hundred only) being more than 100% of
the total consigeration payabla inthe Open Offer, assuming full acceptance,

3. Thiz Manager to tha (ffer is authorzed 1o operate the abowve-mentioned Escronw account to the exclusion of all
others and been duly empowered to realize the value of the Escrow Account in terms of the SEBI (SAST)
Raqulations.

4, Based on the atoresaid financial arrangements and on the confirmations recaived fram the Escrow Banker and
the Chartered Accountant, the Manager to the Offer is satisfied about the ability of the Acquirers to fulfill their
pbligation in respect of this Offer in accordance with the SEBI{SAST) Regulations.

3. In case of upward revision of the Offer Price and'or the Oer Size, the Acguarers shall deposit additional
apgropaiate amount into an Escrow Account to ensure compliance with Requlation 18(5) of tha SEBI (SAST)
Requlations, prior to effecting such revision,

V.  STATUTORY AND OTHER APPROVALS

1. The Offeris subjectfo receiving the necessary approval(s), it any, from Raserva Bank of India, under the Foreign
Exchange Managament Act, 1999 and subsequent amandments therato, for acquiring Equity Shares tendarad
by non-resident shareholders, if any.

2. &z onthe date of the DPS. to the best of the knowledge of the Acquirers, there are no other statutory approvals
and! or consents required. However, the Offer would be subject to a8-statutory aggeovals as may be raquired
and, or may subsaquently become necassary to acouire 3t any later date.

4. The Acquirers in terms of Regulztion 23 of SEBI (SAST) Requiations will have a right not to procesd with the
Offer in the event the statutory approvals indicated above are refused. In the event of withdrawal, 2 public
announcemsent will be made withis 2 warking days of such withdrawal, in the same nawspapars in which this
DPS has appearad

4. Incase of delay in receipt of any statutory approval, SEBI may, if satisfied that delay receipt of the requisite
approvils was not due to amy willful default or neglect of the Acquirers or failure of the Acguirers o diligently
pursug the application for the approval, grant extension of time for the purpose, subject 1o the Acquirers
agreeing to pay interest fo the shareholders as directed by SEBI, in terms of Regulation 16(11) of SEBI (SAST)
Requlations. Further, if defay occurs on account of willful default by Ehe Acquirers in obtaining the requisite
approvals, Regulation 17(9) of the SEBI (3AST) Regulations will also become applicable and the amount lying
in the Escrow Account shall becoms liabde to forfeifure.

3. Except as stated in clause VI {2), no approval is reqguired from any bank or financial instiutions for this Offer o
thee Basl of the knowiedge of tha Acquirars,

VIl. TENTATIVE SCHEDULE OF ACTIVITY

_cn

Thres only} aggregating to Rs. 31.42 215/~ (Rupess Thirty-One Lakhs Forty-Two Thousand Two Hundred Activities Date Day
Fitteen Only) irefarrad to as “Sale Equity Shares"), details of which are as follows: Date of the PA April 30, 2021 | Friday
Sellers Acquirers Fublication of Detailed Public Statement in newspapers May 07, 2021 | Friday
No.of | % of Equity No.of | % of Equily Last date of filing of the Draft Letter of Offer with the SEBI May 17, 2021 | Monday
Hame Equity Shares / Hame Equity Shares / Last date of Public Annguncement for Compating Offer Juna 01, 2021 | Tuesday
Shares | Voling Rights Shares | Voling Rights Lazt Date for receiving comments from SEEI on the Draft Letter of Offer {In the event
Mr. Kamlesh Biharilal Mehta | 8,26,505 16.48 Dr. Adv A Samsudeen 11.57.111 3.132 SEBI has nat sort clarification o additional information from the Manages to the DHer) | June 08, 2021 | Tuesday
Karmnlesh B Mehta (HUF) 25,700 0.51 Dr. Muhammed Swadique  [1.57.111 3132 kdentified Date™ June 10, 2021 | Thursday
Ms. Kotk Kamlesh Mehta 1,95,200 3.89 O Musallyarakatharakkal 1,67 111 3132 Last Date by which Letter of Offer will be dispatched to the public shareholdars whose
Safarulla | name appears on the register of members on tha Identified Date Juna 17, 2021 | Thursday
Al Salarma Eve Research 1418 962 & 352 Last Date by which comméttes of the Independent Directors of the Targst Company shall
Foundation l give its recommendation to the Public Shareholders of the Target Company for this Offer | June 22, 2021 | Tuesday
O Rajesh P {157,110 1,132 Lagt date for revising the Offer Price / Offer Size June 23, 2021 | Wednesday
TOTAL 10,47 405 20.88 TOTAL 10,47 405 20.88 (Oifer Opening Public Announcement June 23, 2021 | Wednesday
Pursyant to the exacition of the SPA, this mandatory Open Offer ks being made by the Acquirers in compliance HEIE O CRNRERORFRA O SOKPHD o 1R i) el EEI211 I?urbda?
with the Regulation 3(1) & 4 of the SEBI (SAST) Reguiations. i of closig of tendenng perod (Glosa Datel July 07, 2021 | Wodrbcdsy
2. TheOfferPrice is payable in cash, in accordance with Reguiation 9(1) of SEBI (SAST) Requlations. Date by which 2l reguirements including payment of consideration would be completed | July 22, 2021 | Thursday
4. The prime object of the Offer is to acquire substantial acquisition of Equity Shares/veting rights accomgpanied  Note: Sehedtle of Activily may be changed based on SEBI aporoval
with the change in control and management of the Target Company *Iddartified Date is ony for fhe purpose of determining the names of the shareholders as on such dare fo wihom the Letter of
4, This Open (Offer is for acquisition of 26.00% of total equity and voting share capital of the Target Company. After  Offer would be sent. All owners (registered or unregistered) of Equity Shares of the Target Company (except the Acquirers
the completion of this Open Offer and pursuant to transfer of Equity Shares so acquired under SPA, the  and Sellers) are ehigile fo parficipate in the Offer any tirme belore the Closure of the Offer,
Acquirers shall nod bold the majority of the Equity Sharas.
5. The Acquirers also intend to controd over the Target Company & miake changes In the Board of Directors ofthe Y- PROGEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF HON-RECEIPT OF LETTER OF OFFER
Target after the expiry of 21 working days from the date of this DPS in terms of the Regulation 22(2) of SAST 1. Allowners of Equity Shares (except Parties tothe ..‘":_'I-‘ﬁj whether holding Equity Shdreﬁ_lrl dematerialised form or
2011 pm,-sm_al fnrm. registered or unregistered, are eligibée to participate in the Offer any ime before closure of the
6. The Acguirers propose to continue existing business of the Target Company énd may diversily its business RO paran.

activities in future with prior approval of the shareholders. The main purpose of 1akeover is 10 expand the
Company's business aclivities in same/diversified ne through exercising effective control over the Tanget
Company. However, nd firm decision inthis regard hias been taken or proposad 5o far,

. SHAREHOLDING ANDACQUISITION DETAILS

The current and proposed shareholding of the &cguirers in the Target Company and the details of their acquisition are

a3 fodlows:
ar. Ho. of % of Equity Shares/
o, Particulars Equity Shares '-I'nu.nu“:-lm
1, | Shareholding before PA, ie., Aprl 30, 2021 ) il il
2. | Shareholding on the PA date as agreed to be acquired through SPA 10,47 405 20.88
datad April 30, 2021
3. | Equity Shares acquired between the PA date and the DPS date Hil il
4. | Equity Shares to be acquired in the Dpen Offer 1304186 26.00
(assuming full acceplances)
5. | Post Offer sharehodding (*} as on 10th working day after closing 2351591 46.85
of tandaring pariod)

* Assumiimg &l Bve Equity Shares wivch are offered are acceplad i the Open (ffer
IV. OFFER PRICE

The Equity Shares of the Targe! Company are listed at the BSE Limited (B5E) only. The Equity Sharas are placed
under Group "X having a scrip code of “531658" & Scrip |d: TRIJAL anthe BSE.

2. The tofal trading turnowver in the Eguiy Shares of the Target Comgpany on the BSE based on irading volume
during the twealva calendar months prior to the month of PA (April 01, 2020 to March 31, 2021) I as givan
below:

Stock Total No. of Equily Shares traded | Tolal No. of listed Equity Total Trading Turnover
Exchange | during the Twelve calendar Shares of the Target Company las % of total Equity
months prior to the month of PA Shares Listed)
BSE 2 4T S5 50,16,100 4.94%

3. Based on the above information, Equity Shares of TIL are not frequently traded Equity Shares within the
meaning of explanation provided in Regudation 2(j) of the SEBI (SAS5T) Regulations.

4. Thi Offer Price has been determined cansidering the parameters as set out under regulation B [2) of the SEBI

(SA5T) Regulations, as under;

Particulars Price (In Rs. per share)
Mepotiatad Price under the SPA 3.00,-
The Volume Weighied Average Price paid or payable for acquisitions by the Acquirers during
52 weaks immediately preceding the date of PA Hot Applicable
Highest price paid or payable for acguisitions by the Acquirers doring 26 wesks immediately
precading the date of PA Mol Applicable
The Vaolume Weighted Average Marset Price of Equity Shares for a period of sixty frading days
immediataly precading the dale of the public annoercamant as traded on the Stock Exchangs
where the maximum valume of trading in the Equity Shares of the Target Company ane
recorded during such pariod Mot Applicable
Other Financial Perameters as on Decamber 31, 2020
M&Y per Equity share 1.35/-
Price Eaming Capacily Value per Equity Share MA
Masset Basaed Yalug L]

FCA Meeraj Agarwal, Registered Valuer (Req. No. RVO/COP/SFAD20/150) having its office al 72, Bentick
Street, A C Mansion, 2nd  Floor, Room F, Kolkata = 700 001, West Bengal, India, Tele: +91 97485 32440, E-
mdil: neerajrdaanassociates.in vide waluation report datad Apedl 30, 2021 has calculated the fair value of the

2. Persons who have acquired the Equity Shares of the Target Cormpany but whoss names do nof appear in the
reqester of members of the Targat Cornpany on the Identified Date or unregisterad ownars or thosa who have
acquired the Equity Shares of the Target Company after the Identified Date or those who have not received the
Latter of Offer, may also participate inthis Offer

3. The Opan Offer will be implementad by the Acquirars through Stock Exchange Mechanism as provided under
the SEBI (SAST) Regulations and the SEBI circular CIR/CFD/POLICY/CELLA /2015 dated April 13, 2015 and
circular no. CRVDCR2Z/CIR/P/20M6/1 31 dated December 08, 2016 issued by SEBI and on such terms and
Ccondilions as may be permitted by law Irom leme 1o me.

4. The Acquirers have appainted Harivandas Neridas Securities Privata Limited [“Buying Braker™) for the Open

Offer throwgh whom the perchase and settlement of the Ofier Equity Shares tendered in the Open Offer shall be

made. The contact details of the Buying Broker are as mentioned besow:

Harjivandas Memidas Securities Pyt Lid

G12/13, Hilife Mall, P M. Road, Sanfacruz West,

Mumbai- 400054, Maharashtra, India

TelNo.: +91- 9820081141

Email: Kartikahnspd com, kartik broker! 23 4@egmad com

Contact Person: Kartik Brokes

BEE shallbe the Designated Stock Exchange for the purpose of tendearing Offer Equity Shares In the Qpen Offer,

6.  A&ll public shareholders who desire to tender their Equity Shares under the Open Offer would have to intimate
their respective stock brokers (“Selling Brokers™) within the normal trading howrs of the secondary market,
during the tendering period.

7. The detalled process of Stock Exchange will be provided in the Letter of Offer which shall be sent to the Public

L1

I .
OFFER THAT WOULD BE MAILED
THEIDENTIFIED DATE,

X. OTHERINFORMATION

1. The Acguirers accept full responsibility for the information confained in the Public Announcement’ Detailed
Fublic Staterment and for the obBgations of the Acguirers as laid down in the SEBI [SAST) Regulations and
Subsequeent amendmants mada thered,

2. The Acquirars have appointed Purva Sharegestry (India) Private Limitad, as the Reglstrar to the Offer, having
corporate office at Unit Mo. 9, Ground Floor, Shiv Shaktiind. Estl. J. A. Boricha Mang, Lower Paral East, Mumbai
— 400 011, Maharashira, India. Tel No.: 022 2301 2518/ 8261, E-mail-id; support@purvashare. com; SEBI
Registration Mo, INROOOO01 112, The Contact Person is Ms. Deepall Dhuri,

3. The Acquirers have appoinied CapitalSquare Advisors Private Limited as Manager to the Open Offer,

4. This Defailed Public Statement will aiso be available on website of SEB| at www.sebi gov.in.

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE ACGUIRERS:

: it et 14 o = MANAGER TO THE OFFER:
CAPHALSCIUAKRE  cAPITALSQUARE ADVISORS PRIVATE LIMITED
leaming togEthe | ¢ 208, 2nd Floor, AARPEE Center, MIDG Road Mo 11,
CTS 70, Andheri (£}, Mumbai - 400 083, Maharashira, India
Tel: 022 6654 9999/ +971 98742 33532 Fax; 022 6684 9508
Website: www.capitalsquare. in
Email Id: tanmoy banerjesm@ capitalsguare.in / mbdErcapitalsquare. in
Contact Person: Mr Tanmoy Ganerjee  SEBI Registration No: INRO000012219

IX.

: ilils i " MILAE
TOTHE SHAREHOLDERS OF THE TARGET COMPANY AS ON

on behalf of the Acquirers

Place: Mumbai Sd/-
Date: 04/05/2021 Dr. Adv A Samsudeen
Syl Cormm

fi-nanci“.ep. .in




